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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.1275/99
Betwean

G. C harles

and

1, Supdt.of Post offides
Guntur Divn., Guntur-522007

2, Postmaster Gerneral

Vi jayawada Region,
Vi jayawada 520002

3, Union of India, rep. by

The Director General

Dept. of Posts, Bak Bhavan
New Delhi 110001

4. K, Purushothama Rao
Extra Deptl., Delivery Agent

Kothapeta, Guntur SO 522001
5. V. Rangarao
EDMC/DA, Gorlavaripalem BO

a/w Ponnekallu SO, Guntur
Divn., AP 522018

)

Counsel for the applicant

Counsel for the respondents

Coram

dt.21-8-2000

$ Applicant

t Respondents

T VVS Murthy
Advocate

: Akther Ahmed Jabri
CG8C

Hon. Mr. Justice D,H. Nasir, Vice Chairman

Hon. Mr. R. Rangarajan, Member (Admn.)
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OA.1275/9% dated : 21-8-2000

Order

Oral order (per Hon. Mr. R, Rangarajan, Member (Admn)

Heara Mr. T.V.V.S.Murthy for the applicant and Mr. A.A.

Jabri for the respondents. Notices served on Respondent No.4

and 5. Called absent.

2. The applicant in this OA is an ED Agent having less than

middle class standard qualification. When two vacancies ardse in

—

ya

the category, his juniors were promoted. One of his Juniors
Mr. Purushothama Rao was promoted against OBC Category against

OBC Quota and Mr, V, Ranga Rao, R=5 was also likely to be.

promoted {n case Respondent No.4 refused promotion.

3. This OA is filed to call for relevant records telating to

the issue of impugned order No.B.III/4/99 dated 19-3-19099

and No.B.I1I/4/99 dated 13-8-99 whereby his promotion to Group-D
on seniority was rejected as he did not possess educationsl
qualification of 8th stanadard . and for a consequential \
direction to promote him to Group-D ca?fgoiE; I

4. R ules are very clear in regard toLGroup D that ED Agents
should pessess 8th standard qualification. The applicant did

not possess that qualification. The qualification presc?ibed

on the date of arising of thd vacancy has to be adhered to.

Sven 1f the applicant had joined when the qualification
preséfibed is 5th standard the applicant cannot ask for
promotion on that ground and consider against the vacancy

for which 8th standard is prescribed. The applicant is eligible
for categories 2 and 3 and his case'shoﬁld be considered for
those posts in accordance with law.

5. I n view of the above the OA is disposed of. No costs.

okm (D.H. Nasir)

Menmber (Admn,) Vice Chairman ?
Dated : 21 Aug., 2000 i

Dictated in Open Court 41
Sk WP~
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